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CENTRAL ADM IN ISTRAT IVE TRIBUNAL, A LlAHA 9\0 BEtCH, 
ALLAHAMD 

Dated : Allahabad this.lo~th• day of~: •.••• 1996. 

CORAM : HON'BLE MR. S. DAS GUPTA-MEMBER(A) 
HON' BLE MR. T. L. VERMA-MEMBER (J) 

R9view Application No. 24 of 1995 
on beh a lf of 

Union of I{\dia and others ••••.. petitioners. 

IN 

Union of India • • • • • • • • • • • • • • • • • Applicant. 

Versus 
&-

Pa 1 Sinqh ••• • • • • 0 • Respondent. 

0 R D E R -----
(Bv Hon. Mr. T. L. Verma, J.M.) 

This application has bePn filed to r eview 

t he order dated August 4, 1994 passed in O.A. No.1139 

of 1994. 

2. The aforesa id O.A. was filed for setting asid 

the order dated 22.7.1985 passed bv the Civil Judge, 

Ma inpur i decree ing the suit of the respondP.nt and 

order dated 13.12.1985 whereby Misc. Case No. 119 of • 

1985 for setting aside the exparte decree passed in 

Suit No. 35 / 1984 wa s dismissed in default and order 

2.12.1992 passed in O.s. No. 165 of 1988 Whereby the 

suit was dismissed in default. The O.A. has been • 

dism issed on the ground t hat the same was barred by 

1 im it at ion. 
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3. !kat We have perused the review app lie at ion 

and also the order passed in O.A. No. 1139 of 1994. 

We find that no case for review has been made out 

in as much as the review application does not reveal 

that any important material or evidence which after 

the exercise of due deligence was not with in the 

knowledge of the petitioners or could not be produced 

by him, has been discovered or that there is some error 

apparent on the face of the record. 

4. In view of the above, we find no justification 

to interfere in the •- order already passed. 

5. In view of the above, we find no merit in the 

review application and dismiss the same accordingly. 
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